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Reference: C.N.44.2002. TREATIES-1 (Depositary Notification)

CONVENTION ON ENVIRONMENTAL IMPACT ASSESSMENT IN A
TRANSBOUNDARY CONTEXT. ESPOO, FINLAND, 25 FEBRUARY 1991

AMENDMENT TO THE CONVENTION ON ENVIRONMENTAL IMPACT
ASSESSMENT IN A TRANSBOUNDARY CONTEXT

SOFIA, 27 FEBRUARY 2001

ADOPTION OF AMENDMENT

The Secretary-General of the United Nations, acting in his capacity as depositary,
communicates the following:

At the second meeting of the Parties to the above Convention, held in Sofia, Bulgaria, from
26 to 27 February 2001, the Parties adopted, in accordance with the procedure laid down in article
14 (3) of the Convention on Environmental Impact Assessment in a Transboundary Context, the
Amendment to the said Convention as set out in Annex XIV to the report of the Second Meeting of the
Parties (Decision [I/14).

In accordance with its article 14 (4), Amendments to the above Convention adopted in
accordance with paragraph 3 of this Article shall be submitted by the Depositary to all Parties for
ratification, approval or acceptance. They shall enter into force for Parties having ratified, approved or
accepted them on the ninetieth day after the receipt by the Depositary of notification of their
ratification, approval or acceptance by at least three fourths of these Parties. Thereafter they shall enter
into force for any other Party on the ninetieth day after that Party deposits its instrument of ratification,
approval or acceptance of the amendments.

The authentic (English, French and Russian) texts of the amendment to the Convention are
transmitted herewith.

Annexes are provided in hard copy format only.

25 January 2002

'

Attention: Treaty Services of Ministries of Foreign Affairs and of international organizations
concerned.
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Référence : C.N.44.2002. TREATIES-1 (Notification Dépositaire)

CONVENTION SUR L'EVALUATION DE L'IMPACT SUR
L'ENVIRONNEMENT DANS UN CONTEXTE TRANSFRONTIERE. ESPOO
(FINLANDE), 25 FEVRIER 1991

AMENDEMENT A LA CONVENTION SUR L'EVALUATION DE L'IMPACT SUR
L'ENVIRONNEMENT DANS UN CONTEXTE TRANSFRONTIERE
SOFIA, 27 FEVRIER 2001

ADOPTION D'UN AMENDEMENT

Le Secrétuire général de I'Organisation des Nations Unies, agissant en sa qualité de
dépositaire, communique :

A 1a deuxiéme réunion des Parties 4 la Convention susmentionnée, tenue a Sofia, Bulgarie, du
26 au 27 février 2001, les Parties ont adopté (Décision 11/14), conformément a la procédure énoncée au
paragraphe 3 de Varticle 14 de la Convention sur I’évaluation de 1’impact sur ’environnement dans un
contexte transfrontiére, I’ Amendement a ladite Convention qui figure a I’ Annexe XIV du rapport de la
Deuxiéme Réunion des Parties.

Conformément au paragraphe 4 de 1’article 14, les Amendements a la Convention
susmentionnée adoptés conformément au paragraphe 3 du présent Article sont soumis par le
Dépositaire a toutes les Parties aux fins de ratification, d’approbation ou d’acceptation. Ils entrent en
vigueur a I’égard des Parties qui les ont ratifiés, approuvés ou acceptés le quatre-vingt-dixiéme jour
suivant la réception par le Dépositaire de la notification de leur ratification, approbation ou acceptation
par les trois quarts au moins de ces Parties. Par la suite, ils entrent en vigueur a I’égard de toute autre
Partie le quatre-vingt-dixiéme jour suivant le dépdt par cette Partie de son instrument de ratification,
d’approbation ou d’acceptation des amendements.

On trouvera ci-joint (en anglais, frangais et russe) les textes authentiques de I'amendement a la
Convention.

Les annexes sont publiées sur papier seulement.

Le 25 janvier 2002

)

Attention : Services des Traités des Ministéres des Affaires Etrangéres et organisations internationales
concemés.
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ADOPTION OF AMENDMENT
TO THE CONVENTION ON ENVIRONMENTAL IMPACT ASSESSMENT
IN A TRANSBOUNDARY CONTEXT
SOFIA, 27 FEBRUARY 2001
(Decision 11/14)

ADOPTION D’UN AMENDEMENT
A LA CONVENTION SUR L’EVALUATION DE L’IMPACT
SUR L’ENVIRONNEMENT DANS UN CONTEXTE TRANSFRONTIERE
SOFIA, 27 FEVRIER 2001
(Décision 11/14)



Annex X1V

DECISION I11/14
AMENDMENT TO THE ESPOO CONVENTION

The Meeting,

Wishing to modify the Espoo Convention with a view to clarifying that the public
that may participate in procedures under the Convention includes civil society and, in
particular, non-governmental organizations,

Recalling paragraph 13 of the Oslo Declaration of the Ministers of the
Environment and the European Community Commissioner for the Environment
assembled at Oslo on the occasion of the first meeting of the Parties to the Espoo

Convention,

Wishing to allow States situated outside the UN/ECE region to become Parties to
the Convention,

Adopts the following amendments to the Convention:

(@)

(b)

(©)

At the end of Article 1 (x), after persons insert

and, in accordance with national legislation or practice, their associations,
organizations or groups

In Article 17, after paragraph 2, insert a new paragraph reading

3. Any other State, not referred to in paragraph 2 of this Article, that is a
Member of the United Nations may accede to the Convention upon
approval by the Meeting of the Parties. The Meeting of the Parties shall
not consider or approve any request for accession by such a State until this
paragraph has entered into force for all the States and organizations that
were Parties to the Convention on 27 February 2001.

and renumber the remaining paragraphs accordingly.

At the end of Article 17, insert a new paragraph reading

7. Any State or organization that ratifies, accepts or approves this
Convention shall be deemed simultaneously to ratify, accept or approve
the amendment to the Convention set out in decision 11/14 taken at the
second meeting of the Parties.



Annexe XIV

DECISION 11/14
AMENDEMENT A LA CONVENTION D’ESPOO

La Réunion,

Désireuse de modifier la Convention d’Espoo afin de préciser que le public
autorisé a participer aux procédures prévues par la Convention englobe la société civile
et, en particulier, les organisations non gouvernementales,

Rappelant 1e paragraphe 13 de la Déclaration ministérielle d’Oslo adoptée par les
Ministres de I’environnement et le Commissaire de I’Union européenne chargé des
questions d’environnement, rassemblés a Oslo a I’occasion de la premicre réunion des
Parties a la Convention d’Espoo,

Désireuse de permettre aux Etats qui n’appartiennent pas a la région de la
CEE-ONU de devenir Parties a la Convention,

1. Adopte les amendements suivants a la Convention:
a) A la fin de I’alinéa x de I’article premier, aprés le mot «morales», ajouter:

«et, conformément a la législation ou pratique nationale, les associations,
organisations ou groupes constitués par celles-ci»

b) A T'article 17, aprés le paragraphe 2, insérer le paragraphe suivant:

«3.Tout autre Etat non visé au paragraphe 2 du présent article qui est Membre
de I’Organisation des Nations Unies peut adhérer a la Convention avec
I’accord de la Réunion des Parties. La Réunion des Parties ne peut examiner
ni approuver une demande d’adhésion d’un tel Etat avant que les dispositions
du présent paragraphe aient pris effet pour tous les Etats et organisations qui
¢étaient Parties a la Convention le 27 février 2001.»

et renuméroter en conséquence les paragraphes suivants.

c) A 1a fin de I’article 17, insérer le paragraphe suivant:

«7. Tout Etat ou organisation qui ratifie, accepte ou approuve la présente Convention
est réputé ratifier, accepter ou approuver simultanément I’amendement a la Convention
énoncé dans la décision 1I/14 adoptée a la deuxieme réunion des Parties.»



Ipunoxenune X1V

PEHIEHHE 11/14

TMONPABKA K IIPUHSTOH B 3CIIO KOHBEHIINH

Cosemanue,

CTpEMsCh BHECTH H3MEHEHHs B IPHHATYIO B Dcno KOHBEHIHIO ¢ LeNbIo
MOSICHEHUS TOTO, YTO 0OLIECTBEHHOCTh, KOTOPAask MOXeT YYaCTBOBATh B NpoLieAypax,
npenycMoTpeHHbIX KoHBeHIMeH, BKITIOYaeT B ce0sl IPaXXAAHCKOE 001IECTBO U, B
YaCTHOCTH, HEMPABUTE/ILCTBEHHBIE OPraHU3aLIUH,

CCBUIASACHh Ha NYHKT 13 mpuusAToro B Ociio 3asBiCHUsS MUHUCTPOB, KOTOPOE OBLIO
cIeslaHO MHHUCTpaMH oKpyxatoieii cpensl U Komuccapom EBponeiickoro coobuiectsa
0 OKpYyXarowei cpeze. cobpasmmumucs B Ocno no cirydaro npoBeAeHHs IEPBOTO
- coBerianus CTopoH npuHATol B Icno KoHBeHIUH,

CTQCMSICB HpellOCTaBl’l T'b rocy,uapCTBaM, paCHOHO)KeHHBIM 3a npeaeinamMu peFHOHa
EDK OOH, Bo3moxHoCTh cTath CTopoHamu KoHBeHIM,

IIpUHHMAaET clleaylomue nonpasku Kk Konsenuu:

a) B KOHLE CTaTbH | X) nocye cnoBa "nun” BKIIOYUTE CIeAYIOLIHE ClloBa U,
B COOTBETCTBHH C HAITHOHAIILHBIM 3aKOHO/IATENBCTBOM HIIH IMPAKTUKOH, X
accolpanyu, OpraHu3aldy UiH IPYIsl';

b) B cTaThe 17 mocie nyHKTa 2 BKIOYUTH HOBBIU [TYHKT, B KOTOPOM
TOBOPHUTCA:

"3. JIroboe apyroe rocynapcTBo, He yKa3aHHOE B YHKTE 2 3TOH
CTaThH, KOTOPOE ABAAeTC wieHoM Opranuzauun O0veauHeHHbIx Haiui,
MOXeT npucoeuHHThea K KonseHnuu ¢ cornacus Coetanns CTOPOH.
Cogemanne CtopoH He OyneT paccMaTpUBATh WM 0X00pATE N00YI0
npocs0y TaKoro rocynapcTba 0 MpHCOeAUHEHNH JI0 TeX NOop, TOKa 3TOT
NYHKT HE BCTYMUT B CHIY JJIs BCEX FOCYApCTB M OpraHu3aliuii, KOTopble
seisnnack Ctoponamu KoHBeH1u# no coctosHuio Ha 27 despais 2001 roga”.

H U3MCHHTH HYMECPAIIHIO HOCACAYIOMINX NYHKTOB COOTBCTCTBCHHO,

C) B KOHIIE cTaThd 17 BKJIKOYHTE HOBBIH IVHKT, B KOTOPOM I'OBOPHTCA:

"7. JIroboe rocynapcTBO UM OpraHu3alusi, KOTOpoe UM KoTopas
patuduIUpyeT, IpHHUMAaeT WiIH oao0psieT HacTosAlyo KoHBeHIMIO,
CUMTAETCS OJIHOBPEMEHHO PaTU(GUIINPOBABILUM, IIPHHIBIIAM HITH
00OpHUBIIUM TNONPaBKy K KOHBEHLIMH, KOTOpast COAEPKHUTCS B PELIEHHH
11/14, npunsToM Ha BTOpOM coBemanuu CTopon".



I hereby certify that the foregoing
text is a true copy of the Amendment,
adopted on 27 February 2001 at the
Second Meeting of the Parties to the
Convention on Environmental Impact
Assessment in a Transboundary
Context, which was held in Sofia,
Bulgaria, from 26 to 27 February
2001.

For the Secretary-General,
The Legal Counsel
(Under-Secretary-General
for Legal Affairs)

United Nations, New York
25 January 2002

Hans Corell

Je certifie que le texte qui précéde
est une copie conforme de
I’Amendement adopté le 27 février
2001 a la Deuxiéme Réunion des
Parties a la Convention sur ['évaluation
de l'impact sur l'environnement dans un
contexte transfrontiére, tenue a Sofia,
Bulgarie, du 26 au 27 février 2001.

Pour le Secrétaire général,
Le Conseiller juridique
(Secrétaire général adjoint aux

affaires juridiques)

Organisation des Nations Unies
New York, le 25 janvier 2002








